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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

 

 (In Original Application No. 793 of 2022) 
 
 

Council of Engineers & ors.    …… Applicants  

Vs. 

State of Punjab & ors                                                            
 ............................................................................... Respondents 

 

 
Subject: Objections to i n c o m p l e t e  Report submitted by 

Joint Committee  as well as important facts regarding greenbelts 

along Old GT Road which is now claimed to be ROW by the DC as 

well as MCL & Policy notified by Govt. of Punjab prohibiting 

parking in greenbelts 

 

Hon’ble sir,  

Respectfully Sheweth, 

 

It is humbly submitted that the Joint Committee has failed to mention 

the massive concretization done in impugned greenbelts resulting into 

major hindrance in penetration of rainwater into the ground, thus 

resulting into further depletion of groundwater table. Further, some 

important facts regarding Greenbelts and parks developed along old 
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GT Road are also produced as under which clearly depicts that the 

Municipal Commissioner of Ludhiana and Ludhiana Improvement 

Trust have intentionally & deliberately not produced the actual facts 

before this Hon’ble Tribunal. Accordingly, the applicants humbly 

submit as under: 

1. REGARDING PARKING IN GREENBELTS – illegal as per Parking 

Policy issued by Government of Punjab: 

That the Clause 17 of Notification No. CTP(LG)/2018/1177 dated 13-

04-2018 issued by Department of Local Government (Town Planning 

Wing) regarding Public Parking Policy for Municipal Corporation 

Town of Punjab is produced as under: 

Clause 17: Area Parking plans need to maintain judicious mix of 

green spaces for healthy neighbourhoods to reduce health rick 

among residents and children. All green areas and 

neighbourhood parks need to be protected from parking.   

(The copy of Notification dated 13-04-2018 pertaining to Public 

Parking Policy is produced herewith as Annexure PX-1)  

It is pertinent to humbly submit here that the Respondent No. 1 to 4 

never disclosed such important document before this Hon’ble 

Tribunal just to allow illegal parking on greenbelts by Respondent 

School, Club and others.  
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Regarding Old GT. Road:  

i. That the Municipal Corporation Ludhiana is repeatedly submitting 

before this Hon’ble Tribunal that the land on which library is 

constructed is part of Old GT Road which was transferred by PWD 

in mid of nineties. However, in COCP 165 of 2022, in order to save 

its skin from contempt of Court’s orders, the MCL has submitted 

an affidavit dated 07-03-2022 before the Hon’ble Punjab & 

Haryana High Court that the land on which impugned library is 

constructed is not part of the Road whereas the same 

department i.e. MCL is repeatedly filing affidavit or providing 

misleading information to Joint Committees by projecting the 

land (on which library is constructed) as part of the Road. It is 

pertinent to humbly submit here that the reply submitted by MCL in 

Hon’ble Punjab & Haryana High Court was filed before filing of this 

Original Application by the Applicants. The copy of Affidavit 

submitted by MCL in Hon’ble Punjab & Haryana High Court is 

produced herewith as Annexure PX-2.  

 

ii. That the Deputy Commissioner of Ludhiana too has submitted 

similar reply dated 06-05-2022 in COCP 165 of 2022 before the 

Hon’ble Punjab & Haryana High Court and despite being aware of 

the facts, submitted misleading report before this Hon’ble Tribunal 

and delayed the matter unnecessarily and wasted the precious time 
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of this Hon’ble Tribunal. The copy of affidavit dated 06-05-2022 

submitted by Deputy Commissioner of Ludhiana is produced 

herewith as Annexure PX-3. 

 

iii. That the Joint Committed in the report dated 22-08-2024 has 

mentioned that the impugned areas are greenbelts but has not 

mentioned in the report that large area of greenbelts have been 

concretized by Municipal Corporation Ludhiana along old GT Road 

which is also one of the major issue pertaining to Environment 

damage done due to such massive concretization. 32 Photographs 

clicked on 12-09-2024 along with GPS location depicting massive 

concretization done in impugned greenbelt area along Old GT 

Road are produced herewith as Annexure PX-4. 

 

iv. That the areas of greenbelts which have been concretized, the 

density of trees is very less even negligible i.e. only few trees 

are available as compared to areas the base is still earthen which 

indicates that large number of trees must have been axed illegally 

for creating parking space. It is pertinent to mention here that such 

concretization is still continuing and even the service lane near 

Gulzar Motors has also been encroached for parking of vehicles by 

the commercial outlets. Due to such massive concretization, the 

roots of trees have weakened resulting into felling of trees due to 
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rain. One Photograph depicting roots of around 40 years old tree 

covered with concrete situated in greenbelt at Old GT Road which 

fell down recently is produced herewith as Annexure PX-5.  

 

v. That large area of greenbelt has been encroached upon by vehicle 

repair workshops that repair the vehicles within this greenbelt area 

daily. All such illegal commercial activities are going on just 

because the Municipal Corporation Ludhiana has never taken care 

of the greenbelts along GT Road as grills are missing at most of the 

location and around 50% stretch of such greenbelt is concretized 

either by MCL or by commercial outlets resulting into major 

damage to the Environment.        

 
2. Regarding Respondent School & Club:  

 

That the Respondent School has fixed solid interlocking tiles in 

major portion of greenbelt and Lodhi Club Ludhiana too has taken 

67’ wide greenbelt area from Road out of which around half of the 

width is used for parking, thus reduced the size of greenbelts and 

resulting into impact on Environment. Two Photographs depicting 

concretization done in greenbelt area by Respondent School are 

produced herewith as Annexure PX-6.   

 

vi. That the Joint Committee has assessed that the density of trees in 

impugned location outside Respondent School as well as Club is 
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less than other part of the greenbelt which depicts that the trees 

might have been cut by the Respondents. Further the report clearly 

depicts that some portion of greenbelt near junction of Ferozepur 

Road has also been concretized for parking of vehicles too. 

Overall, from above produced facts, it is clear that the Respondent 

No. 1 to 4 have intentionally and deliberately not produced the 

actual facts before this Hon’ble Tribunal and allowed continuous 

damage to the Environment by permitting Parking as well as 

concretization in impugned Greenbelt areas. Further, despite 

knowing the facts that the concretization of more than 5% in 

greenbelts is not permitted, still the MCL has failed to remove the 

massive concrete laid in greenbelts and also allowed the Respondent 

School as well as Club to fix solid concrete interlocking tiles over it. 

Further, illegal commercial activities are also going on in greenbelts 

along Old GT Road due to non-maintenance by MCL. Keeping in view 

of directions of Hon’ble Supreme Court, this Hon’ble Tribunal, 

Environment laws, the Applicants humbly pray this Hon’ble Tribunal to 

consider our prayer in Original Application and humbly pray to decide 

the case on merits as deem fit based on facts and circumstances 

produced by the Applicants.          

     

Date: 12-09-2024 Er. Kapil Dev 

 
Place: Ludhiana (Petitioner No. 2) 
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Email bazazashok51gmaicom
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161
COCP1 652022

GOURAV TANEJA VS PARDEEP KUMAR SABHARWAL IAS
MC LUDHIANA AND OTHERS

Present Mr KanwaljitSinghSr Advocate with
Mr AjaivirSinghAdvocate
for the petitioner

Mr CharanpreetSinghAsstt AG Punjab

Throughvideo conferencing
A

Mr CharanpreetSinghAsstt AG Punjabappears

on behalf of the andseeks short to

fiie reply

Adjournedto 31032022

RAJ MOHAN SINGH
24022022 JUDGE
Atik

RAVINDER KUMAR
2022.03.15 13:48
I attest to the accuracy and
integrity of this document
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M Davinder Kumar Saini

SHORT WAY OF AFFIDAVIT COCP 1652022 GAURAV TANEJA VS
PARDEEP KUMAR SABHARWAL
1 message

Davinder Kumar Sainl Mon Mar 14 2022at 640 PM
To ajaivirgmailcom

SHORT REPLY BY WAY OF AFFIDAVIT COCP 1652022 GAURAV TANEJA VS PARDEEP KUMAR SABHARWAL

Regards

ASHOKKUMAR BAZAZ
Advocate

FOR THE RESPONDENTNO 1

3 SHORT REPLY BY WAY OF AFFIDAVIT COCP16522GAURAV TANEJA VS P K SABHARWALpdf2848K

RAVINDER KUMAR
2022.03.15 13:48
I attest to the accuracy and
integrity of this document
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In the Honble HighCourt for the States of Punjab
Haryana

at Chandigarh

COCP No 165 of 2022

Gaurav Taneja Petitioner

Versus

PardeepKumar Sabharvvaland another Respondents

INDEX

Sr Particular Dated Pages Court

N fee

1 Affidavitofreplyof 070322 0108
Respondentno 1

2 Annexure R1Site plan 040322 09 0065
3 Annexure R2 150418 10 0065

Pamphlet
4 Power of attorney 220222 11 265

Total amount of Court fee Rs Four only Rs 0400
Place Chandigarh
Dated 070322 Respondentno 1

Through

Ashok KurnarBazaz
Advocate

Counsel fo Respondentno 1
P3045 of 08

RAVINDER KUMAR
2022.03.15 13:48
I attest to the accuracy and
integrity of this document
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In the Honbe HighCourt for the States of Punjab8
Haryana

at Chandigarh

COCP No 165 of 2022

Gaurav Taneja Petitioner

Versus

PardeepKumar Sabharwaland another Respondents
r

E tar v

Place Chandigarh
Dated 070322 Respondentno 1

Through

Ashok Kumarazaz
Advocate

RAVINDER KUMAR
2022.03.15 13:48
I attest to the accuracy and
integrity of this document
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In the Honble HighCourt for the States of Punjab Haryana
at Chandigarh

COCP No 165 of 2022

Gaurav Taneja Petitioner

Versus

PardeepKumar Sabharwal and another Respondents

Short Replybyway of Affidavit of Pardeep

Kumar Sabharwal Commissioner Municipal

CorporationLudhiana RespondentNo 1

I the abovenamed PardeepKumar Sabharwal do herebysolemnly

affirm and declare as under

1 That the petitionerin this contemptpetitionhas prayedfor

action us 12 read with section 2b of the Contemptof Court Act

2008 of this Hon ble HighCourt passedin CWP No 4886 of 2003

the respondentsare raising illegal

construction in the parkarea and on the road side

I I MIR 2 That it is humblysubmitted that as per record priorto the

construction of Ludhiana Bypassbythe National HighwayAuthorityof

Indiafrom SherpurByepass Chowk to Jalandhar Byepass Road the

road connectingthe Jalandhar Bye pass and SherpurChowk was

passingthroughwithin the city area was known as GTRoad The
RAVINDER KUMAR
2022.03.15 13:48
I attest to the accuracy and
integrity of this document
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width of the said road except the portionof road passingthrough

within the core area of the cityvaried in between 200 feet to 225 feet

However on the construction of Ludhiana Bypassfrom Jalandhar Bye

pass to SherpurChowk via Basti Jodhewal Chowk and Samrala

Chowk by the National HighwayAuthorityof India the traffic volume

on the old GTRoad considerablyreduced Resultantlysquatters

hawkers started unauthorized use of the unmetalled portionof the

road width by placingtheir wooden Takhats and kiosks for sale of

articles Apartshanties were also erected on katcha portionof the

road In these circumstances to check the unauthorised use of the

publicroad the Municipal vide its resolution no 32073

dated 22101999 sanctioned a sum of Rs 4938 Lacs for

developmentof green spaces and parkson both the sides of the road

excepton the road portionpassingthroughwithin the core area of the

cityas the width of the road was lesser and was touchingthe building

line It is relevant to mention here that as per section 224225 of the

PunjabMunicipalCorporationAct 1976 all the publicstreets within

the Municipalarea vests with the MunicipalCorporationand the

4

MunicipalCorporationcan widen extend or otherwise improveany
uch roads Still further under section 226 of the PMC Act 1976 the

MunicipalCorporationcan even dispose of the land becoming

available on permanentlyclosure of total or partof any street in this

regard the legalpropositionalreadystands settled by a Division

bench of this the Honble HighCourt on 23012014 while deciding

the Civil writ petitionfiled byCitizen Welfare SocietyRegd versus

State of Punjab As such the contention of the petitionerthat
RAVINDER KUMAR
2022.03.15 13:48
I attest to the accuracy and
integrity of this document
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4gt

MunicipalCorporationis constructinga Librarybyencroachingupon

the road portionin violation of the orders of this Honbe HighCourt

dated 04102008 and 05122016 passedin CWP no 4886 of 2003

4554 of 2016 is on the face of it false and incorrect therefore the

presentcontempt petitionis liable to be dismissed on this short

groundalone

3 That as per record for proper managementof green spaces and

parks developedon both sides of the impugnedmetalled road from

Vishwakarma Chowk to SherpurChowk the MunicipalCorporation

vide its Res No 2741 dated 29102009 sanctioned a sum of Rs

1256 Lakhs and the amount was interalia spenton fencingof the

green spaces and parksand other related developmentworks It is

claried here that the impugnedroad from Vishwakarma Chowk to

SherpurChowk is a twoway carriageroad and width of each of the

way is app 36 feet wide Further on both sides of the road footpath

has been constructed for safetyof pedestriansStill further there also

exists app 37 feet wide service lane on both the sides for the

convenience of the nearby and propertyowners whose

propertiesare situated on this road The land in between the foot path

and service lane for the last app 25 years is used as green space

and parksas shown in the site planAnnexure R1 It is submitted

here that since no construction has been raised on any partof the

road therefore the present contempt petitionhas been filed

maliciouslyonlyto harass the lawabidinginstitutionand its officers It

is reiterated here that the twoway carriageand the service lanes of

area are intactand no tinkeringtherewithhas been madeRAVINDER KUMAR
2022.03.15 13:48
I attest to the accuracy and
integrity of this document
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4 That as per recordMaharana PartapRajputSabha Registered

Ludhiana submitted a request dated 18042017 to allow the

applicantto beautifyand maintain the small parksituated opposite

ManjuCinema Ludhiana It is relevant to submit here that to involve

publicparticipationin the improvementof environmentof the city the

Government has formulated a policy in the year 1995and it was

interalia stipulatedtherein that maintenance of green spaces and

parkssituated within the Municipalarea may be handed over to the

Mohalla Associations and other nonGovernmental OrganizationsIn

the lightof the above stated Govt policy the Finance Contract

Committee of the MunicipalCorporationvide its resolution no 5139

dated 24082017 resolved to handover the beautication and

maintenance of the park to the applicant Consequentlyan

agreementdated 22092017 Annexure P3 was executed in

between the applicantSociety and the MunicipalCorporation

Thereafter in a publicfunction which was attended by the Honble

Speaker PunjabVidhan Sabha the member of and

Vidhan Sabha representingLudhiana and Mayor Councillors of

Ludhiana in a corner of the park which is app 290 square meter in

area a statute of Maharana Pratapwas installed in the impugned

parkon 15042018 Annexure R2 Since then the parkis known as

Maharana PartapPark

5 That Maharana PartapRajpootSabha Registered Ludhiana

on 17 March 2020 representedthat the Societyis largelyengagedin

the social work and apart from organisingblood donation camp

rovidingfree education medicines and books to poor the SabhaRAVINDER KUMAR
2022.03.15 13:48
I attest to the accuracy and
integrity of this document
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also celebrate anniversaryof Maharana Pratapevery year with great

pump therefore to tell the greatsacrices made byMaharanaPratap

and other regionalwarriors a small pieceof land may be allotted for

construction of a LibraryThis request 17 March 2020 was

considered by MunicipalAuthorities and after deliberations it was

deemed appropriatethat instead of allottingany land to the applicant

Maharana PratapRajpootSabha Regd Ludhiana for construction of

Librarythe MunicipalCorporationmay in dischargeof its obligatory

and discretionaryfunctions not onlyconstruct a buildingfor librarybut

as largenumber of morning eveningwalkers and others visit this

park a toilet set may also be constructed for publicconvenience In

furtherance of this decision the and Contract Committee of

the answeringcorporationvide its Res No 5148 dated 08112021

sanctioned a sum of Rs 1476 Lac for construction of a libraryand

toiletset Thereafterbids were invitedfrom the contractorsand finally

the Finance ampContract which is the prescribedauthority

as providedunder section 424 of the PunjabMunicipalCorporation

Act 1976 vide its resolution no 5892 dated 14122021 approvedto

award the contract of work of construction of Libraryto Ms R K

Construction Company the lowest bidder The work order to the

contractor was issued on 16122021 and the contractor has since

completedthe construction work at site It is also apparentfrom the

site plan Annexure R1 that the buildingfor libraryand toilet set has

been constructed in a corner of the land of parkand no portionof the

road has been encroached upon as allegedbythe petitioner

RAVINDER KUMAR
2022.03.15 13:48
I attest to the accuracy and
integrity of this document
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Or I

6 That Functions of the Municipal Corporation

are defined in ChapterIIISection43 to 45 of the PunjabMunicipal

CorporationAct As per section 43 of the Act the Municipal

Government of the City vests in the CorporationFurther a bare

readingof section 44 I and q and 45 b of the PMCAct 1976

which reads as foows

i the constructionmaintenance alteration and improvementsof

publicstreets bridgesculverts causeway and the like

ii the layingout or the maintenance of publicparks gardensor

recreation grounds and

iii the establishment and maintenance of and aid to libraries

museums art galleriesbotanical of zoologicalcollections

It is thus apparentthat the MunicipalCorporationhas constructed the

buildingfor libraryin dischargeof its prescribedfunctions

7 That the ManjuCinema is not operativefor the last many years

O and this fact has not been disclosed by the petitioner Further the
lts

Q 3t esent contemptpetitionIS not maintainable as there IS not even a

hisperin the contemptpetitionthat petitioneris a publicspirited

person and that the answeringrespondenthas connived with any

encroacher of the publicland Hence the petitionerhas no rightto le

the presentcontemptpetition

8 That a conjointreadingof section 4 and 431 of the Punjab

MunicipalCorporationAct 1976 shall lead to irretrievableconclusion

that the land fallingwithin the MunicipalCorporationlimits shall be

administered as per the provisionsof the Punjab Municipal

CorporationAct 1976 The MunicipalCorporationin exercise of the
RAVINDER KUMAR
2022.03.15 13:48
I attest to the accuracy and
integrity of this document
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I IdentvthatlKpersonI
madeI1uInr WA

2 M 01ICIW

i0 ngwthedel9lpowers conferred on it under the PunjabMunicipalCorporationAct1976 has longback reduced the width of the oldGTRoad and theland becomingso available to the knowledgeof the petitionerwasdevelopedas green spaces and parkstherefore the land ceases tobe part of the road Hence the contention of the petitionerthat thedisputedland has been shown as Gair Mumkin Road in therevenue record therefore the MunicipalCorporationis encroachingupon the publicroad is perse erroneous and unlawful and liable to beoutrightlyrejectedIn view of the above stated facts it is respectfullysubmittedthat the presentCivil Original Petition may kindlybedismissed and the rules dischargedpleasertilrec thattheAffidavithasbeenread DEP ENTiver expiarnerito thedeponenlwhoseemedpaCL lo tmderstarldItsame atthetimeofmakingthereofPlace LudhianaDated 070322Verification Verified that the contents of paraNo 1 to 8 of my afdavitre true and correct to my knowledgeand best belief as derived fromVftheofficial record No partof it is false and nothinghas been kept9 DEPO ENTAttested ByGurpreetQ 9 same Uath LudhianasencrPt3QSIIIll M Wconcealed thereinPlace Ludhiana I I MAR2022
RAVINDER KUMAR
2022.03.15 13:48
I attest to the accuracy and
integrity of this document
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SITE PLAN SHOWING THE EXACT LOCATION OF GREEN SPACE AND
DEVELOPED PARK ON OLD GT ROAD VISHKARMA CHOWK TO MANJU CINEMA
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W IN

THEHIGHCOURTOFPUNJAB HARYINAAT

lnre

jg A4 76 of 51
d nlre A A PetlllonerorDelen oa7 Appellantor Petitioner

VERSUS
Respondent
Defendant

KNOW ALL to whom these presentsshall come that Iwe the undersignedappoint

ASHOK KUMAR BAZAZ
ADVOCATE

PUNJAB ampHARYANA HIGH COURT
Room No 25 New Bar ComplexChandigarh

ResicumOff Kothi No 3675A Garden Colony Jalandhar
Mob 9501 00001 Tel 01812272001

to be the Advocate for the in the
above mentioned case to do all th ollowi acts deeds andlhingsor any of themthatisto say
1 To act appear amppleadin theabovementionedcase in thisCourtor any otherCourt in which the
same maybe triedor heard in the lirstinstanceorinappealor in LettersPatentXppealor review or revision
or execution or inany other stageof its progressuntilnal decision
2 To presentpleadingsappealsLetters PatentAppeals or petitionsfor
executions review revision or other petitionsor affidavitsor other documents as shall be deemed
necessary or advisable fortheprosecutionofthesaidcase inall itsstages
3 To withdrawor compromisethe said case or submitto arbitralonany differences or disputesthat
shall arise touchingor in any matter relatingto thesaidcase

4 Todepositdraw and receive moneyand grantreceiptsthereofandto do all otheracts and things
which maybe necessary to be doneforlheprogressandinthecourse of theprosecutionofthesaid case

5 To employany other legalPractitionerauthorisinghim to exercise the powers and authorities
herebyconferredon theAdvocate whenever he may thinkfittodo so

AND Iwe herebyagree to ratifywhatevertheAdvocatesor hissubstituteshall do in thepremises
andin thisconnection

AND Iwe herebyagree not to holdtheAdvocates or his substituteresponsiblefgrjheresunof he
saidcase in consequenceof hisabsence fromtheCourtwhenthesaidcase is calledup forhearing

AND Iwe herebyagree thatin eventof thewholeor anypartof thefeea

to the Advocates remainingunpaidhe shall be entitled to withdraw fromthe pro
case until the same is paidand Ifany costs are allowed for an adjournment
entitledto thesame

AND Iwe herebyagree that the will not be bound to appear for us if the case is
transferredtoany otherCourt or the Court sits at anyplaceotherthan itsnormal placeor 5
applicationor Return is to be tiled in the case theAdvocatesWIIIbe entitled to a freshto
case Qfeetlbymelusto bepaidseculion of the abovesaidtheAdvocateswould bettingand ifany8 as paidin the

INWITNESS WHEREOF Iwe hereuntoset mylourhandstothesepresentsthecontentsolwhich
have been explainedto and understoodbymeus

This the dayol 20amp
Accepted

BAZAZ
Signet r orThumblmpression

EnrlNoP30452008I ofcllants

RAVINDER KUMAR
2022.03.15 13:48
I attest to the accuracy and
integrity of this document
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ANNEXURE PX-3
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ANNEXURE PX-4 DEPICTING MASSIVE CONCRETIZATION IN GREENBELT AREAS DEVELOPED ALONG 

OLD G.T. ROAD BY MCL – RESULTING INTO VERY LOW DENSITY OF TREES I.E. LOW TREE COVER  
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ANNEXURE PX-5 DEPICTING FELLING OF TREE DUE TO WEAK ROOTS DUE TO CONCERTISATION 

DONE AROUND IT AT IMPUGNED GREENBELT AREA DEVELOPED ALONG OLD G.T. ROAD AS A 

RESULT OF ILL-MAINTAINED BY MCL  
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ANNEXURE PX-6 : SOLID INTERLOCKING TILED FIXED BY RESPONDENT SCHOOL IN GREENBELT 

AREA  
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